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unconfirmed report. They said that they 
were quoting an unconfirmed report of the 
PTI. 

SHRI KANWAR LAL GUPTA: They 
never used the words 'unconfirmed report.' 
They did not say it. 

. SHRI HEM BARUA (Mangaldai): Yes; 
I also heard it. It said simply: 'PTI report.' 

DR. KARAN SINGH: The Air India 
Radio quoted the PTI report. . The report 
happened to be wrong. The report was not 
coma. . 
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CUSTOMS TARIFF BILL 

EXTBNSJON 0' 1'IMB POll I'RI!sENrATION 0. 

RI!PoRT 0. SBLI!CT CoMMrrn!B 

SHRI R. K. AMIN (Dhandhuka): Sir, 
I beg to move: 

"That this House do extend the time 
appointed for the presentation of the 
Report of the Select Committee on the 
Bill further to consolidate and amend the 
law relating to customs duties upto the 
1st April, 1971." 

MR. SPEAKER: The question is: 

"That this House do eJrtend the time 
appointed for the presentation of the 
Report of the SeIect Committee on the 
Bi11 further to conaolidate and ameod the 
law relating to customs duties upto the 
1st April, 1971." 

The motlo1l _ adopted 

12.45 1m. 

[AI llob nap _ .utUlr. /rrn1I the Public 
Gallery raised _ .rlol'ara.t! • 

11.4611rs. 

PREVENTION OF INSULTS TO 
NATIONAL HONOUR BILL-

THE MINlSTER OF STATE IN THE 
MINlSTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): I beg to move for leave to 
introduce a BiU to prevent insults to national 
honour. 

MR. SPEAKER: The question Is: 

"That leave he granted to introduce a 
Bill to prevent insults to national honour." 

The mollo1l WQ.f at/Dpted. 

SHRI K. C. PANT: I introduce the BiU • 

SUPREME COURT .JUDGES (CONnI­
TIONSOFSERVICE) AMENDMENT 

BILL-

THE MINlSTER OF STATE IN THE 
MINlSTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): I beg to move 
for leave to introduce a BiU to amend the 
Supreme Court Judges (Conditions of Ser­
vice) Act, 1958. 

MR. SPEAKER: Motion mowd: 

"That leave be granted to introduce 
a Bill to amend the Supremo Court Judges 
(Conditions of Service) Act, 1958." 
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SHRI S. M. BANERJEE (Kanpur): 
I support Shri Shiva Chandra Jha. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce 
a Bill to amend the Supreme Court Jud8es 
(Conditions of Service) Act, 1958." 

The motion was adopted. 

SHRI RAM NlWAS MIRDHA: I in­
troduce·· the Bill. 

ll,48 bo, 

STATUTORY RESOLUTION RE: DELID 
UNIVERSITY (AMENDMENT) ORDI­
NANCE AND DELHI UNIVERSITY 

(AMENDMENT) BILL-Con/d. 

MR. SPEAKER: The House will take 
up further discussion of the following resolu­
tion moved by Shri Kanwar Lal Gupta on the 
27th August, 1970, namely:-

"This House disapproves of the Delbi 
University (Amendment) Ordinance, (Or­
dinance No. 4 of 1970) promulgated by 
the President on the 20th June, 1970". 

The House will also take up further c0n­

sideration of the following motion moved 
by Dr. V.K.R.V. Rao on the 27tb August, 
1970, I1lUllCly:-

"That the Bill further to amend the 
Delhi University Act, 1922, as passed by 
Rajya Sabha, be tabn into considera­
tion". 

Dr. V. K. R. V. Rao may now cootinue 
his speech. 

THE ML"IISTER OF EDUCATION AND 
YOUTH SERVICES (DR. V. K. R. V. RAO): 
I should like to be as brief as possible, be­
_ even the hon. Member wbo introduced 
the statutory resolution disapproving the 
ordinance began his speecb by welcomina 
this legislation, and he was not apinst per­
mission being given to the Delhi University 
to register private candidates within the 
territorial jurisdiction of the university and 
permit them to appear for the university 
examinations as private candidates. 

The hon. Member made a series of other 
observations. He roamed over the whole 
field of Delhi Umversity and Delhi Univer­
sity education. 1 am not quite certain how 
far all that he said was really relevant to the 
resolution that he introduced, and I do not 
think that it is necessary for me to reply in 
detail to the various things that he has stated. 
But there are one or two points that I would 
like to mention. To begin with, 1 should 
like very strongly to repudiate the allesation 
that was contained in the hon. Member's 
speech regarding the alleged partiality shown 
by the vice-chancellor of Delhi University 
in regard to some orders passed in taking 
disciplinary action against the students. I 
want to assure the House that the vice­
chancellor of the Delhi University has been 
functioning in a very efficient manner, and 
we in Delhi have been by and large saved 
from many of the troubles and disturbances 
which have affected other universities. I 
would like this House to join me in giving 
moral support to the vice-chancellor in the 
very difiicuJt task that he is facing in runnin& 
this university. We are all aware how diffi-
cult it is these days for Vice-Chancellors to 
run Universities. Dr. Raj has been doing a 
fine job. 1 do not think we should say any­
thing in this House which would cast doubts 
on his impartiality or objectivity. In actual 
fact, the disciplinary action taken was taken 
after examination by a committee appointed 
by the Vice-Chancellor. The action was also 
discussed in the Executive Council and it 
was on the confirmation of that Council 
that it was taken. So I should like to go on 
record as having strongly repudiated the 

··lDtroduced with the recommendation of the President. 


